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E X P R E S S  N E W S  S E R V I C E  @Bengaluru 

SECURITY guards at Lalbagh Bo-
tanical Garden were shocked after 
seeing the body of  a 22-year-old 
woman floating in the lake near the 
West Gate on Saturday morning. 

The deceased has been identified 
as Jenisha Nath, a domestic help, 
who married one Navnath Raj four 
years ago. The couple had been liv-
ing in Sarjapur for the past three 
years. Raj works as a security guard 
in an apartment.

According to the Siddapura po-
lice, around 6.30 am, a Lalbagh secu-
rity guard noticed the body and 
alerted the police. Initially, the vic-
tim was unidentified, but it was 
later learned that she had run away 
from Vani Vilas Hospital, located on 
the Victoria Hospital premises 
around 4 am, which is about 3 km 
from Lalbagh.  The police suspect 
that she may have taken the ex-
treme step around 5.30 am after en-
tering the garden. Security guards 
had allowed her inside, assuming 
she was a morning walker.

The police said that the family 
members noticed that Jenisha 
had gone missing from the hospi-
tal and went to file a complaint. 
Later, they were taken to the mor-
tuary, where they identified her 
body. They told the police that 
Jenisha had given birth to a baby 
boy on August 16. The next day, 
they learned that the newborn 
was suffering from a liver-related 
health issue. She was upset about 
the baby’s condition, and though 
the child was being treated at the 
hospital, she is suspected to have 
taken the extreme step due to 
post-partum depression.

Bengaluru Traffic Police collected Rs 4.18 crore from 1.48 lakh violations on Saturday, the  
first day of the 50% concession announced by the Karnataka government on traffic penalties. The 
government had announced the scheme on Thursday, offering a 50% discount on pending traffic 
fines recorded through the e-challan system. The concession will be available until September 12

WOMAN FOUND  
DEAD IN LALBAGH LAKE 

If you are having suicidal thoughts,  
or are worried about a friend or need 

emotional support, someone is always 
there to listen. Call Sneha Foundation - 

04424640050, Tele Manas - 14416 
(available 24x7) or Call, the Tata 

Institute of Social Sciences’ helpline - 
02225521111, which is available 

Monday to Saturday from 8 am to 10 pm. 

A 16-year-old SSLC 
student died by  
suicide at her  
residence under the 
Madanayakanahalli 
police station limits on 
Friday evening. Her 
family alleged that she 
took the extreme step 
due to pressure from 
school homework. The 
deceased, identified as 
Kusuma, was a 
student of a private 
school in Makali. 
According to the 
police, she ended her 
life around 6.30 pm 
after taking leave from 
school to complete her 
homework. When she 
did not respond for a 
long time, her family 
broke open the door 
and found her hanging. 
They immediately 
alerted the police. The 
family alleged that she 
was under stress 
related to her studies 
and homework. 
However, Ashok, 
headmaster of the 
private school, denied 
the claim. Speaking to 
reporters, he said, “We 
are conducting extra 
classes for Class 10 
students and asking 
them to complete one 
page of homework and 
two pages of reading. 
There is no force or 
harassment from the 
teachers.” He added 
that Kusuma was a 
good student who 
submitted assignments 
on time and performed 
well academically.The 
police said a case of 
unnatural death has 
been registered.

16-YEAR-OLD DIES BY 
SUICIDE, FAMILY CITES 
SCHOOL PRESSURE  

H E L P L I N E

  KODAVA HERITAGE
Chief Minister Siddaramaiah’s legal advisor and Virajpet MLA A S Ponnanna, 

Karnataka Kodava Sahitya Academy president A C Mahesh Nachaiah and others at 
the Kodavaamera Aara Bera held in Mysuru on Saturday |  UDAYASHANKAR S

Family duped of 
D4.25 cr in stock 
market fraud
E X P R E S S  N E W S  S E R V I C E 
@Bengaluru

A 48-year-old man and his family 
lost Rs 4.25 crore in a stock mar-
ket fraud allegedly involving 
family friends, who lured them 
with promises of  a 35% return.

According to the complaint 
filed by Shankar (name 
changed), one Hari Subrama-
niam, known to the family, often 
discussed stock market invest-
ments with them. He allegedly 
persuaded the complainant to 
invest in Globe Capital Invest-
ment Private Limited and intro-
duced him to Ramprasad Ash-
win, who claimed to be a 
sub-broker associated with the 
Delhi-based brokerage firm.

The duo promised consistent
returns of  35–36% annually or 
monthly and lured the family 
into investing. Shankar first 
transferred Rs 1.25 crore to 
Globe Capital Market Ltd’s ac-
count, after which his family 
members invested an additional 
Rs 3 crore. The accused alleged-
ly collected details of  their de-
mat accounts, login credentials, 
and OTPs, and carried out unau-
thorised transactions without 
their knowledge. A case has 
been registered under the IT 
Act. The alleged fraud took place 
in 2021, and the facts are being 
verified, a police officer said.

State caps deputation period for health dept officials
E X P R E S S  N E W S  S E R V I C E 
@Bengaluru 

THE state government has put 
a cap on how long doctors and 
staff  from the Health Depart-
ment can stay on deputation 
in medical colleges, corpora-
tions, and other departments. 

This comes after repeated con-
cerns that large-scale deputa-
tions were leading to staff  short-
ages in government hospitals, 
while many employees contin-
ued in urban postings well be-
yond the permitted tenure. Un-
der the new rules, Group A 
officers can serve a maximum of  

three years, Group B for four 
years, Group C for five years, and 
Group D for seven years.

The government order makes 
it clear that deputation will be al-
lowed only against sanctioned 
and equivalent posts. Staff  can-
not be posted to higher cadre jobs 
or assigned unrelated duties.

Deputation periods will now 
be aligned with the state’s annual 
general transfer cycle. Staff  
whose deputation ends must re-
port back to the Health Depart-
ment, if  not relieved by their su-
perior, they will be considered 
“self-relieved” and must return 
on their own.

Brother of deceased eligible for compassionate job: HC
E X P R E S S  N E W S  S E R V I C E 
@Bengaluru 

IF the spouse predeceased an 
employee, and there are no 
children, the brother of  the de-
ceased employee can be ap-
pointed on compassionate 
grounds, the Karnataka High 
Court has told the Karnataka 
State Road Transport Corpo-
ration (KSRTC).

It said the mere marriage of  
the deceased employee cannot be 

a ground to reject an application 
for compassionate appointment.

But the court  granted 
KSRTC the liberty to 
seek cancellation of  
the appointment if  the 
brother fails to take 
care of  his mother. 

J u s t i c e  S u r a j 
Govindaraj passed the or-
der while allowing a petition 
filed by Mantavva and Sangan-
na, the mother and brother of  
the deceased -- Veeresh Mantap-

pa Lolasar, who was working in 
the KSRTC Ballari division. 

The two had questioned 
the KSRTC’s decision of  
November 2024 to re-
ject their application 
for a job. Veeresh, who 
was a KSRTC driver, 

died in 2023. When his 
brother sought the ap-

pointment on compassionate 
basis, it was rejected on the 
grounds that the deceased was 
married and no employment 

on compassionate basis can be 
provided to his brother. 

The petitioner’s counsel 
submitted that Veeresh’s wife 
Sunanda predeceased him in 
2022 without any children. 
Veeresh was taking care of  his 
mother and brother. Now that 
the brother is looking after the 
mother, he should be given ap-
pointment, it said. But the 
KSRTC’s counsel contended 
that as per policy, if  the de-
ceased was married, compas-

sionate employment cannot be 
provided to anyone other than 
the wife and children.  

The court said the ambit and 
purport of  appointment on a 
compassionate basis is to ensure 
that the family of  the deceased 
is taken care of. In this case, 
KSRTC does not deny a compas-
sionate appointment but only 
contends that the brother could 
not be granted a compassionate 
appointment as the deceased 
was married.

Corrupt officers using  
mediators in offices: Court
E X P R E S S  N E W S  S E R V I C E 
@Bengaluru 

THE Special Court for Lokay-
ukta cases slammed officials 
for engaging mediators and 
middlemen to carry out their 
corrupt activities. “They are 
providing chairs and tables to 
mediators inside public offices 
for collection of  gratification,” 
observed Judge KM Rad-
hakrishna on Saturday, 
rejecting bail applications of  
Ramamurthy Nagar Police In-
spector Rajashekar NH, Sub-
Inspector Ruman Pasha and 
Imran, a private person, who 
were arrested while accepting 
Rs 1 lakh bribe at the police 
station.    

The court said that prima 
facie, it exposes the involvement 
of  accused police officers. The 
case involves a man trying to file 
a complaint to trace his wife, who 

had gone away with cash and 
gold ornaments, leaving their 
two children behind. on June 5, 
the woman, Sushma threatened 
to die by suicide and withdrew 
Rs 13 lakh from the bank account 
of  her husband, Gopinath Pub-
bishetty. On June 9, she took 621.9 
gm of  gold ornaments from their 
joint locker without intimating 
her husband. On August 3, she 
left the house.  

Gopinath, with the help of  
Manjunatha N -- an advocate, ap-
proached the accused inspector 
and SI, who demanded a bribe of  
Rs 2 lakh to register a case. After 
Gopinath pleaded, the demand 
was scaled down to Rs 1.50 lakh. 
Later, he filed a complaint with 
the Lokayukta police, who laid a 
trap and arrested the two police 
officers while accepting Rs 1 lakh 
at the police station through a 
mechanic in the locality at 9.15 
pm on August 16.
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E N S  @  M a n g a l u r u 

DAKSHINA Kannada MP Capt. 
Brijesh Chowta said that Union 
Agriculture Minister Shivraj 
Singh Chouhan has assured a 
visit to areas in the district af-
fected by Yellow Leaf  Disease 
(YLD), and has initiated a de-
tailed survey to identify a long-
term solution to the crisis.

Addressing reporters on Sat-
urday, Chowta said the assurance 
came during a meeting between 
a delegation of  MPs from the 
arecanut-growing regions of  
Karnataka and the Union Agri-
culture Minister during the re-
cently concluded Parliament ses-
sion. The MPs urged the minister 
to announce a one-time compen-
sation package for farmers whose 

arecanut crops were destroyed 
by YLD. They also appealed for 
government support in explor-
ing alternative crops, promoting 
tissue culture arecanut varie-
ties, and advancing research to 
combat the disease effectively. 
Chowta added that the delega-
tion also requested expedited re-
search by institutions such as 
AIIMS to scientifically counter 
the claim that arecanut is carci-
nogenic. The minister, he said, 
assured them that the matter 
would be treated as a priority.

The delegation also met Un-
ion Finance Minister Nirmala 
Sitharaman to highlight the 
growing concerns over areca-
nut imports, particularly ille-
gal imports routed through 
Least Developed Exporting 

Countries (LDEC). Chowta said 
the finance minister assured 
them of  a comprehensive study 
on the issue and appropriate 
action based on the findings.

‘Allocate captive mining’
The MP called on the state govern-
ment to allocate captive mines to 
Kudremukh Iron Ore Company 
Ltd. (KIOCL) to ensure uninter-
rupted operations. He said that the 
KIOCL has been facing operation-
al challenges due to the lack of  cap-
tive mining resources, despite hav-
ing made payments of  nearly Rs 
6,000 crore for the same. Chowta 
stated that the matter has already 
been brought to the attention of  
Union Heavy Industries Minister 
H.D. Kumaraswamy, but the state 
government has yet to act.

Shivraj Singh Chouhan to visit 
YLD affected areas in DK

E X P R E S S  R E A D
NMPA golden jubilee 
marathon to be  
held on August 31 
Mangaluru : The NMPA Golden 
Jubilee 10K Run, organised by the 
New Mangalore Port Authority 
(NMPA) will be held on August 31, 
2025, at 6 am from Panambur 
Beach. The event has already 
registered over 3,000
participants, with runners 
travelling from across Karnataka 
and neighbouring states. The run 
is said to mark a landmark tribute 
to 50 years of NMPA’s legacy, 
combining heritage with wellness, 
and spotlighting Mangaluru as an 
emerging hub for sports and 
fitness. The three race categories 
- 10K (timed), 5K (timed), and 3K 
(fun run) - makes the event 
inclusive and family-friendly.  
NMPA Chairman Dr. A.V. Ramana 
described the event as a symbol 
of unity. He said, “This marathon 
is not only a tribute to 50 years of 
NMPA, but also a commitment to 
promoting wellness, community 
spirit, and fitness.” Organiser Asit 
Kulkarni assured participants of a 
“world-class running experience” 
with cultural showcases, cheer 
zones, and a vibrant finisher’s 
ceremony. The event will also see 
enthusiastic participation from 
students of St Aloysius University, 
Srinivasa University, and several 
colleges, ensuring strong youth 
involvement.  For registration, 
visit www.nmpa10krun.com.

E X P R E S S  N E W S  S E R V I C E  @  U d u p i

THE Udupi police have registered two cases 
against individuals accused of  posting provoca-
tive content online, citing concerns that this 
could disrupt communal harmony.

In the first case, Santosh Kulal, attached to the 
Social Media Monitoring Cell of  Kollur Police Sta-
tion, reported that, on August 22, at around 7 pm, 
while monitoring Facebook, he found a post on 
Jagadish Udupa’s account that questioned the gov-
ernment’s decision to invite author Bhanu Mushtaq 
to inaugurate the state’s Dasara celebrations, call-
ing it an insult to Hindu traditions. The post also 
stated that such an act was ‘wrong appeasement of  
one community, and an affront to Hindu religious 
sentiments’, warning of   further consequences. 

Police also stated that the post was provocative 
in nature and had the potential to disturb com-
munal peace. Shortly after the discovery, Kollur 
police registered the case against him.

In another incident, Sundar, Police SI of  Karkala 
Rural Police Station, while monitoring social me-
dia platforms on August 22 at 5 pm, came across a 
post on the Facebook page “Sudeep Shetty Nitte.” 
The accused, Sudeep Shetty of  Nitte village in 
Karkala taluk, had commented on a poster regard-
ing the chief  minister’s announcement that author 
Banu Mushtaq would inaugurate Dasara. His post 
claimed that Dasara is a Hindu cultural festival 
and accused the Congress government of  repeat-
edly hurting the sentiments of  the Hindus by in-
volving someone who ‘does not accept Hindu tradi-
tions. Police stated that the remarks were intended 
to create enmity between communities. Accord-
ingly, Karkala Rural Police registered the case.

2 from Udupi booked for 
posting provocative 
messages on social media

E X P R E S S  N E W S  S E R V I C E  @  U d u p i

UDUPI police have nabbed two individu-
als, including a minor, in connection 
with an extortion case where they 
threatened to share a morphed nude 
video of  a complainant. 

Udupi SP Hariram Shankar said 
that a complaint was filed after a 
woman befriended the com-
plainant on Facebook and made 
a video call. Shortly after the 
complainant accepted the video 
call, a morphed nude video fea-
turing the complainant’s face was 
sent to their WhatsApp number. She was 
then threatened by an unknown person, 
who demanded money and warned that 
the video would be made viral on social 
media if  she did not pay it. The com-

plainant was extorted for a total of  Rs 
4,44,999 in several phases. Based on the 
complaint, a case was registered at 
Udupi CEN police station under sections 
308(2), 318(4) BNS, and 66(E) of  the IT 
Act.

As per the instructions of  SP Hariram 
Shankar, a special team was formed 

under the leadership of  CEN Po-
lice Station Inspector Ramach-
andra Nayak and PSI Harish. 
They nabbed a juvenile in con-
flict with the law, and the ac-

cused Zaid Mohammad alias Zaid 
Khan (19) of  Deeg district in Rajas-

than. A total of  five mobile phones and 
cash amounting to Rs 2 lakh were seized 
from them. Other accused in the case are 
absconding and remain to be arrested, 
SP informed.

Online extortion case; 2 held in Udupi

E X P R E S S  N E W S  S E R V I C E  @  U d u p i

MANIPAL Academy of  Higher 
Education (MAHE), Manipal 
signed a Memorandum of  Un-
derstanding (MoU) with Shri 
Sode Vadiraja Mutt Education-
al Institutions (SSVMEI) at Ma-
nipal campus here recently. 
This partnership marks a sig-
nificant milestone in fostering 
collaborative excellence and 
strengthening the educational 
ecosystem in Karnataka.

The SSVMEI delegation was 
led by Dr Radhakrishna S Aith-
al, CEO, SODE Group of  Educa-
tional Institutions, Udupi, ac-
companied by Rathnakumar, 
Secretary, Sri Sode Vadiraja 
Mutt Education Trust, Udupi; 
Dr. Thirumaleshwar Bhat, Prin-
cipal, SMVITM, Bantakal, 

Udupi; Dr. Ravindra J, HoD 
-Physics, SMVITM Bantakal, 
Udupi; Dr. Sudarshan Rao, Dean 
(IQAC); and Dr. Sachin Bhat, 
Dean (R&C).MAHE delegation 
was represented by Dr H S Bal-
lal, Pro-chancellor, MAHE; Dr. P. 
Giridhar Kini, Registrar, MAHE 
Dr. Narayana Sabhahit, Pro Vice 
Chancellor - Tech and Science, 
MAHE.Dr P Giridhar Kini, Reg-
istrar, MAHE, speaking on the 
occasion said the signing of  
MOU marks the beginning of  a 
transformative journey for both 
institutions. “Our collaborative 
efforts will not only enhance ac-
ademic programs and research 
initiatives, but also create a ro-
bust network of  educational ex-
cellence that will serve as a 
model for institutional partner-
ships in India,” he said.

MAHE, SSVMEI sign  
MoU to boost collaboration

MoU being exchanged between MAHE and SSVMEI |  EXPRESS

The state govt is committed to ensuring a 
transparent investigation and will take action 
against those found guilty in the Dharmasthala case

A S 
Ponanna, 
Cong MLA






